hITEMNO2 7 COUR T NO 8 SECTI ON XV

SUPREMECORTOFI NDI A
RECORDOFPROCEEDI NGS

Petition(s) for Special Leave to Appeal (CGvil) No(s).2 4382/ 2008

(From the judgenent and order dated 19/ 0 9/ 2 008 in DBSAWNo. 4990/ 200 8 &
SBCWP No. 5701/ 2007 of The HGHCOURTO-F RAJASTHANATJOOHP UR)
NATTONALINSTI TUTEOF OPENSCHOOL I NG Petitioner(s)

VER SUS
PRI YAPAMNANI & ORS. Respondent ( s)

(Wth appl n(s) for exenption fromfiling c/c of the inpugned Judgnent and prayer
for interimrelief )

Date: 17/ 10/ 200 8 This Petition was called on for hearing today.

CORAM :
HONBLEMR JUSTI CERV. RAVEENDRAN
HONBLEM JUSTI CEJ. M PANCHAL

For Petitioner(s) M. Rakesh Ku ma r Kha nn a , Sr.Adv.
M. Ritesh Singh, Adv.
Ms. Jh anvi Wor a h a, Adv.
M. Pr an av Was, Adv.
M. Surya Kant, Adv.
For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng
ORDER

No ground is nade our for interference under Article
13 6 of the Constitution. The special |eave petition is

di sm ssed.

(PA WA N KUMA R) (ANAN D SI NG H)
TMAS T ER COUR T MAS T E R



